21 TEM NO. 44 COURT NO. 11 SECTI ON Xl

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil) No(s).37457/2013

(From the judgenent and order dated 26/09/2013 in CMAP

No. 25957/ 2013 of The H GH COURT OF JUDI CATURE AT ALLAHABAD)

M S KROM AGRO FOODS P. LTD. Petitioner(s)
VERSUS

STATE OF U. P. Respondent ( s)

(Wth appln(s) for intervention, PERM SSI ON TO RAI SE ADDL.
GROUNDS AND FI LE ADDL. DOCUMENT and prayer for interimrelief)

Date: 11/04/2014 This Petition was called on for hearing today.

CORAM : HON BLE MR JUSTICE ANIL R DAVE
HON BLE MR JUSTI CE SHI VA KI RTI SI NGH

For Petitioner(s) Ms. Binu Tanta, Adv.
M. Dhruv Tanta, Adv.
Ms. Bhawna Si ngh, Adv.
For Respondent (s) M. Abhi nav Kumar Malik, Adv.
M. Amt Kumar, Adv.
M. Ravi Prakash Mehrotra, Adv. (N P.)
UPON hearing counsel the Court nmade the foll ow ng
ORDER
In view of the letter circulated by | earned counsel for
t he r espondent seeki ng adj our nnent for filing Count er
Affidavit, list on 03.07.2014.
As request ed, Count er Affidavit be filed wi t hin f our
weeks.

Rej oi nder Affidavit, if any, be filed within two weeks
thereafter.

Ad-interim relief grant ed earlier shal | conti nue till
07. 07. 2014.

(Jayant Kunmar Arora) (Sneh Bal a Mehra)
Sr. P.A Assi stant Regi strar



